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power generation, transmission and distribution in SEZs have been issued in consultation with 
concerned Ministries/Departments of Govt. of India including Department of Revenue. The fiscal 
benefits admissible to captive power plants set up in the SEZ are same as those applicable to other 
SEZ developers/units in SEZs. 

Difficulties in acquiring land for SEZs 

1952. SHRI SANTOSH BAGRODIA: 
 SHRI KALRAJ MISHRA: 
Will the Minister of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether it is a fact that the Special Economic Zones (SEZs) developers have been finding it 
difficult to acquire land for SEZs; 

(b) if yes, has Government formulated any guidelines for intervening in such cases; and 

(c) if so, details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI 
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) Land is a State subject. Land for Special 
Economic Zones (SEZs) is procured as per the policy and procedures of the respective State 
Governments. State Governments have been advised that in case of land acquisition for SEZs, first 
priority should be for acquisition of waste and barren land and if necessary single crop agricultural 
land could be acquired for the SEZs. If perforce a portion of double cropped agricultural land has to 
be acquired to meet the minimum area requirements, especially for multi-product SEZs, the same 
should not exceed 10% of the total land required for the SEZ. The Board of Approval on SEZs only 
considers those proposals, which have been duly recommended by the State Government. Further, 
pursuant to the decision of Empowered Group of Ministers (EGOM) in its meeting held on 5th April, 
2007, the State Governments have been informed on 15th June, 2007 that the Board of Approval will 
not approve any SEZs where the State Governments have carried out or propose to carry out 
compulsory acquisition of land for such SEZs after 5th April, 2007. 

Commercial relations with neighbouring countries 

1953. SHRI MAHMOOD A. MADANI: 
 SHRI SANTOSH BAGRODIA: 
Will the Minister of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Government is taking steps to improve better commercial relations with 
neighbouring countries; 

(b) if so, the details thereof; and 

(c) the details of import and export to the neighbouring countries during the last three years, 
value-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI 
JYOTIRADITYA  MADHAVRAO  SCINDIA):  (a)  and  (b)  Yes,  Sir.  In  order to improve commercial  
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relations with neighbouring countries, the Government of India has signed the South Asia Free Trade 
Agreement (SAFTA). India also provides preferential trade exchange to the neighbouring countries 
under Bangladesh, India, Mynrnar, Srilanka, Thailand Economic Cooperation (BIMSTEC) and Asia 
Pacific Trade Agreement(APTA) as well as under Duty Free Tariff Preferential (DFTP) Scheme. 
Besides, GDI has a number of bilateral agreements and discussions which helps deliberating upon 
and resolving certain vexed issues relating to trade and nontrade barriers. Several other initiatives for 
facilitating trade such as exchange of trade delegations, participation in fairs and exhibitions, 
organisation of buyers sellers meets are also organized/facilitated from time to time. 

(c) The details of import and export to the neighbouring countries during the last years, value-
wise is given below:- 

(Rs. in crores) 

Sl.No. Country                2006-2007               2007-2008            2008-2009 (April-Feb) 

  Export Import Export Import Export Import  

1. Bangladesh 7365.97 1033.91 11743.21 1034.68 10307.59 1341.61 

2. Bhutan 260.19 640.00 348,86 782.60 442.74 631.71 

3. Maldives 310.96 13.83 360.55 16.70 561.84 16.69 

4. Nepal 4201.38 1384.51 6063.48 2527.26 5979.70 2058.09 

5. Pakistan 6106.88 1462.73 7827.37 1158.72 5875.09 1545.39 

6. Sri Lanka 10206.38 2129.56 11374.29 2540.92 10263.50 1376.97 

7. China 37529.78 79008.61 43597.42 109116.07 35262.83 127938.92 

8. Myanmar 633.75 3540.95 746.19 3259.28 934.18 3682.25 

(Source DGCI&S) 

Impact of retail stores/malls on trade fairs 

�1954. SHRI BALAVANT ALIAS BAL APTE: Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether it is a fact that retail stores/mall culture is having its adverse effect on the annual 
trade fairs being organized in the States; 

(b) if so, the details thereof; 

(c) the names of the States where annual trade fairs are being organized alongwith the facilities 
being provided to them by the Central Government; 

(d) whether there is any scheme for providing subsidy and other financial assistance to the 
States by the Central Government to save and preserve the practice of organizing trade fairs by the 
States; and 

� Original notice of the question was received in Hindi 


